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IN THE CENTR&L ADMINISTRATIVE TRIBUMAL , JAIFUR BENCH,

J A I P UR.,

0.A. No, 439/93 Date of decision: 10,1.95
GANGA DHAR MEENA ¢ Applicant,
VERSUS
UNION CF IMDIA & CRS ¢ Respondents,
Mr. G,Y, parwal : Cocunssl £or the applicant.

None:  present on b2hglf of the respondents.

CORAM 3
Hon'bla Mr, Sopsl rrishnz, Menber (Judicial)
Hon'ble Mr, MNJ.F. Vermz, ddministrative Member

PER HON'BLE MR, SOPAL FRISHNA, MEMBER (JUDICIAL):

Th

g

applicant, Ganga Char Miesna, has filed this
application U/3 19 of the administrative Tribunals Act,

1985, praving for regularisation in the post of T Grade-III

/ and for payment of arrears of the salary w.e.f. 1-8-92,
2. We have heard the learn=d counsel Zor the applicant,

Nocne is present on behalf of the respondents. Mo reply
has been filed on bzhalf of the respondents in spite of
seversl opportunitiss having been given to them.

3. The applicant has averr=d thst hs was initially
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arpointed as a Gangwan in the stern Railway &t Fota on

Y

or about 1,9.81. Thereafter, h=z wss posted as a TrolkByman

by ordesr dated 5,10,54 in the RE Crganicstion, Kota. The
applicant is amambzr of the 3chedulzd Trikes. Ths applicant
has already passa2d the toest for the post of TGY Srade-ITT

and woarked, as such, for several y=ars from 17.10,86 till

h

84

was relieved fron the said post on 31.7.92, Thz post of

o
TQi Grade-III carried z scale of pay R. 950-1500¢").The

aforezsaid grade was not given to the applicant w.s,f.
1-8=92 and the applicant was transferrsd as & Fhallasi/

Gangman from the Engins=ring Departmz=nt to ths T=2lephone
Department vide order dstesd $,2,93 3t annexurs $-9, The
cperation of the corder dated 9,2.93(Annexure 2-9) has baen

:

nt is presently working

h

stay=2d by this Tribunal, The applic
Cﬂiﬂwﬂ as TM~-Grzds IXI undsr the intsrim dirscticn issued on the
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T Srade-111 scale 260-408,,wa
1 0

gaid date by this Tribunal. The applicant contends that
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r prooction to thez post of

proncted to oificiate as
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™M Srzds-I
in the said post, Since th2 apgrlicant was sppointed on
adhoce basis as TM Srade-III arter clezring the trade test
for the said post and iz still werking, as such, under a
stay order granted by theffribunal, he may bz ceorisidered
for regularisztion in the said post aéZ%pplicant's case
has nzot be=en rebuttz=d by the respondents by way of filing

a reply.

4. In the result, we Jdirect th:s respondents to consider

the applicant's case for regularisaticn in the post of
TQ4 Grade-III subkjsct to any vseancey in the said post, as
per rulss and as p:r his senicrity position, This 0.3, is

dAisposed of accordingly, with na ordzr as to costs.

( M.¥. VERA ) ( 30P2L PFRISHHA )
Adrministrative Member tienber (Judicial )



